Vol

®

IW THE ZEWUTHEAL ADMINISTREATIVE TRIBJWAL, JAIPIER RBENCH, JAIFUR.

LR &

T‘”.t f ! :‘31' iOn: O‘-.l 010 .94.

03

{T

t

Q;

¥

oA 917/92
CHET FAM PRPEMI ee.. AFPLICANT .
V/Se

FESFCOHDENTS .

1—‘1
b”}
&
()
10}
.
.
.
.

MITCHT OF IHD
CORAM:

HOM*SLE Mr, JUSTICE D.Le MEHMTA, VICE CHAIPMAN .
HOW'ELE 1.7, VERMA, MEM3EDR (L) .

—

ex
.
p—

For the Applicant ess SHRI F .. MATHUR.
For the Respondents eee EHRI MUIISH BHANDARI.

FEF. _HON'BLE M0, JUSTICE D.L. MoHTA, VICE CHA 2 TR .

Heard the lzarned oounsel £or the parties. 7The applicant

sabmitted an application £or voluntary retiremsnt on 22.2.71.

Three months noticz period wad to 2xplre on 21.5.91. Mr. Rhandasr

sabmits that the charge-sheet was ready for zervice on 17.5.91.
Howezver, it was offerzd on 21.5.91 bat the applicant refussd to
accept the same . Thercafrer, it wzs sent through reglstered post.
2. It will not he out 9f rplaecs here to mention that the

rezpondents have the right to withdraw £he zancticn azoordsd for

voluntsry retirement just after the prepsraticn of the charge-

cshect on 17.5.%91 Howewer, they failed to ds so.
2. The pensicon papers were prepared and from the p2rusal of
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smolumznts £or ths Petiremsnt Srataity and ath Sratuity were

m
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allowed £o the applicsnt and the payments werse arrangesd by the

Pailway. Howsver, this amiant hzs been withheld by the respon-

ﬁ

dents on the groand that the charge-zhset i3 penling.
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22t of the charge-3heet, iz a matter
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which needs 2 separate Jecisicon. The respondentz counld not show

any rails by whizh they havs a power to withhold the paymert of
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items referied at Sl.n.l12 of the PPO regarding amouant of

retiremsnt gratuity Qeath gratuity.
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5. We accert this vart of the petition and dirsct that the
payment shouall be released imvediately and the respondants should
alsc pay the interest on azcouant of the delayed payment to the

applicant @ 123 per annuam on this amount .
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6. As far the question of commaktstion of penzion is

il

concernsd, the applicant 2hall file = separate petition acoording
to law. However, he will have t£o challsngs the chargs-sheet

g0 iszused hefore £iling the spplication. The aprlicant shall
not ke enkirlzd £o file & frezh Q3 zbwoutr this part of £the reliesf
e fore quashing of the charge-sheet. We will not like £o enter

into the controverzy on thiz part at this stage. Mr. Bhandzri

7. The Q4 ztands Jdizposed of accordingly, with no order as

to costs.
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